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When the Assistant Commissioner went there 
recently about a couple of months back, there 
was a lot of representation made before him 
about the difficulties and disabilities being 
suffered by our Oriya people. In the Report also 
it is pointed out that there were certain demands 
made by the Oriya inhabitants residing in the 
Andhra area. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Patra, how long are you likely 
to take ? 

Sum N. PATRA : \bout five or six minutes. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : You can continue after lunch. The 
House stands adjourned till 2.30 P.M. 

The House then adjourned   for 
lunch at one of the clock. 

The House reassembled after lunch at half-
past two of the clock, THE DEPUTY CHAIRMAN in 
the Chair. 
ALLOCATION OF TIME FOR GOVERN-

MENT AND OTHER BUSINESS 

THE DEPUTY CHAIRMAN : I have to 
inform Members that the Business Advisory 
Committee at its meeting held today have 
recommended allocation of time for Government 
and other business as follows :— 

Government Business        Time allotted 

 

 
MOTION  RE.  SIXTH  AND  SEVENTH 

REPORT OF THE COMMISSIONER 
FOR 

LINGUISTIC MINORITIES—contd. 

SHRI N. PATRA : Madam Deputy Chair-
man, earlier in the day I was speaking about 
the difficulties experienced by the Oriya pupils 
reading in the primary schools. Under the 
Mandasa Panchayat Samiti, there are a few 
predominantly Oriya villages and there are a 
large number of Oriya boys in the schools but 
there are no facilities for providing education 
to them in their mother-tongue. There is a 
demand there for separate schools for the 
Oriya boys. Even if the Andhra Pradesh 
Government is not prepared to grant separate 
elementary schools for the Oriya boys—
though they are in large numbers in the 
schools—they could at least provide some 
sections for them and appoint Oriya teachers. 
As I was telling the House, the population of 
these outlying tracts, which have remained in 
Andhra Pradesh, consists of Oriya inhabitants 
to the extent of 20 to 25 per cent. There is not 
even advance registration. It 
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is understood that two to three months 
before the school year commences the 
Headmasters of the different elementary 
schools have to receive applications from 
the minority community for registration of 
pupils. The parents have to apply. Though 
this is not in vogue in the mofussil parts 
even in municipal areas, even in big towns 
like Ichapuram, Sompettah, Tekkali and 
other places advance registration applica-
tions are not entertained. 

As far as textbooks are concerned, even 
though textbooks can be had in large num-
bers, they are not making any 
arrangements for the supply of textbooks in 
the different subjects and introducing them 
in the elementary schools or even in the 
high schools. In this way they compel the 
Oriya pupils reading both in the elementary 
schools and in the high schools to take up 
learning ' Telugu. If no other facilities are 
provided and if one has to get school 
education, what can he do ? The poor man 
cannot afford to leave the place, cannot 
afford to go to a long distance for this 
purpose. There is thus this compulsion on 
the Oriya students reading both in the 
elementary schools and in the high schools 
in Andhra State, particularly in the 
Districts of Srikakulam and 
Visakhapatnam. These minimum facilities 
are not provided. I am reminded that the 
Andhra Chief Minister, presiding over 
Shashtiabdapoorthi ceremony in Madras a 
couple of months back, was boasting on 
that occasion that there was not a single 
complaint about difficulties suffered by 
any linguistic minority in his State. 
Perhaps he did not have in his mind these 
outlying Oriya parts which have been 
included in Andhra; he may be thinking 
only of the southern areas—mysore, Tamil 
Nad and other places. He says that there is 
not a single complaint by the linguistic 
minorities but if he glances into the pages 
of these Reports relating to Oriya people, 
he will see listed a large number of diffi-
culties experienced by the Oriya people. 
When the Assistant Commissioner tours in 
those parts where there are a large number 
of Oriya people, they appear before him in 
large numbers and complain about their 
difficulties which I have mentioned just 
now. I have myself got the experience; I 
am living just on the Andhra border and I 
personally know about these difficulties. 
When 

the Assistant Commissioners make periodical 
visits and when they come to know of these 
complaints, instead of asking the respective 
Governments about them, they could as well 
spend some more time and visit the various 
schools, from where such complaints come, to 
verify whether the complaints are true or not. 
When a Government—and it is a brother 
Government because we are all living in the 
same Union— is bent upon compelling by 
gradual process the pupils belonging to the 
minority groups to take up the learning of the 
language of the majority groups, one cannot 
expect to get any justice from such determined 
administrators. Therefore, in the fitness of 
things, when a complaint is lodged before the 
Commissioner of Assistant Commissioner and 
when they go on tour, it is better that they 
should check up a few cases. 1 do not want 
that they should spend all their time on this, 
because they may not have enough time, but 
they must at least spend some more time in 
order to verify whether these complaints are 
frivolous or whether there is any substance in 
them. If they are satisfied that the complaints 
are genuine, they can confront the 
Governments which are not discharging their 
constitutional responsibilities towards the 
minorities. They should exercise some check 
on these people, so that they may adopt the 
right course of action. The Andhra 
Government does not even recognise the 
Diplomas of the Rashtra Bhasha Prachar 
Samiti, Wardha. It is a Central organisation 
and it is being financed by the Central 
Government for Hindi Prachar, People who 
want to learn Hindi or want to be proficient in 
Hindi appear in such examinations and obtain 
degrees. The Andhra Government does not 
recognise these diplomas. They compel Oriya 
people to take up the Dakshin Bharat Hindi 
Prachar Samiti's curriculum of studies where 
there is no provision of Oriya. If there is any 
provision for Oriya, it would have been easier 
for these people to take to that. Where is the 
objection ? To a man knowing Hindi, whether 
of the Wardha category or of the Dakshin 
Bharat Hindi Prachar Sabha type, there should 
be no objection. Oriya graduates, trained 
teachers, are not given the same scale of pay. 
Even there, there is differentiation. When an 
Oriya gentleman goes on retirement, the 
Education Dspart-ment or the Government 
never cares to advertise or tries to enlist the 
services of an Oriya-knowing graduate.    In 
his place 
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a non-Oriya is appointed. This is a glaring 
injustice perpetrated gradually on the people 
who are living on the borders. Shrimati 
Ammanna Raja was pointing out a few 
difficulties. These \ndhra leaders, Members of 
Parliament, should also care to see the 
difficulties of the Oriya people, who are being 
gradually compelled to forget the mother 
tongue. 

In regard to Bihar also, at the time of 
merger of the former States, Seraikella and 
Kharswan, these two States opted to join 
Orissa S^ate. After a couple of months when 
some trouble was initiated, these two Stales 
had to be detached from Orissa and merged 
with the State of Bihar. There are a large 
number of students studying in the middle 
schools. After passing the seventh standard, 
these pupils, who seek admission in the local 
high schools, are not being entertained. Even 
though the middle schools are feeder schools, 
they are not getting admission. Even in 
Jamshedpur, there is no adequate arrangement 
for Oriya girls to get admission to high 
schools. They could have appointed more 
teachers and opened more sections. Tatas have 
enough funds. Mr. Tata is known to be a big 
business magnate and he could provide 
enough funds, but Oriya girls are not getting 
even admission to the schools. Where will 
they go ? This is the state of affairs prevailing 
in Bihar, Oriyas are going on suffering and 
suffering. 

SHRI A. P. CHATTERJEE (West Bengal) : 
Madam Deputy Chairman, I am grateful to you 
for the opportunity given to me to speak on 
this important subject. I might express my 
surprise at certain significant points made in 
the Sixth Report itself. Now, if we look at the 
Sixth Report of the Commissioner for 
Linguistic Minorities and compare it with the 
Seventh Report, we will notice that the same 
grievances, the same complaints are made in 
both the Reports. Wishful thoughts are 
expressed in both the Reports. Perhaps the 
States concerned will listen to the advice of the 
Commissioner for Linguistic Minorities and 
according to the advice of the Commissioner 
for Linguistic Minorities the grievances the 
various linguistic minorities in the various 
States would ultimately be redressed. But it is 
rather surprising to note that though this pious 
and wishful thought has been given expression 
to in the Sixth Report,    in   the   Seventh 

Report also we find the repetition of the same 
pious and wishful thought. We find that the 
same grievances, the same complaints, which 
have been noted in the Sixth Report have, 
almost in an equal measure, found expression 
in the Seventh Report. Now, therefore, while 
looking into the two Reports one has this 
impression that perhaps the Commissioner for 
Linguistic Minorities is not able to do 
anything in the matter due to the resistance 
that he is finding in the matter of the 
recommendations of the Chief Ministers' 
Conference of 1961 as well as the Southern 
Zonal Council's Meeting held in May 1959, if 
I am right about the dates. In the Sixth Report 
there has been an expression of wish by the 
Commissioner for Linguistic Minorities to this 
effect:— 

"AH I can say is that I do hope that year 
after year it will be our privilege to submit 
these Reports about the linguistic minorities 
and also hope that as time advances the 
Report would become slimmer and slimmer 
and by the end of a few years, very soon, I 
shall be able to come to this House and say 
that there are no linguistic minorities and 
there are no complaints." 

That was the wishful thought expressed in the 
Sixth Report. I may tell you that as far as 
slimming of the Report is concerned, the 
Commissioner for Linguistic Minorities has 
succeeded only to the extent of about thirty 
pages. The Seventh Report is shorter than the 
Sixth Report by thirty pages. Again, the 
shortness of the Seventh Report is not there, 
because actually the appendices account for 
the heavier volume of the Sixth Report. But 
apart from the quantitative hugeness of both 
the reports, the 6th Report and the 7th Report, 
what I would submit before this House and 
before the Minister concerned is this that the 
safeguards for the linguistic minorities are not 
at all being given effect to, are not at all being 
implemented. That appears from a study of 
both the reports. I will only take one point 
before you, Madam, and it is this. Look at the 
way in which the tribal minorities are being 
treated in all the States where the tribal 
minorities, are concentrated in some of them. 
In this report we find that neither in Bihar nor 
in Andhra Pradesh, nor anywhere in the Union 
of India where the tribal minorities are there, is 
provision for  teaching  the tribal minorities 
primary 
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education in their own language in spite of the 
solemn declaration in "the Constitution itself. 
The solemn declaration is article 350A, and it 
is this : 

"It shall be the endeavour of every State 
and of every local authority within the State 
to provide adequate facilities for instruction 
in the mother-tongue at the primary stage of 
education to children belonging to linguistic 
minority groups". 

But, Madam, I find from both the 6th Report 
and the 7th Report the same plaintive 
complaints of the Commissioner for linguistic 
Minorities that he is writing and writing and 
making representation after representation to 
the different State Government's but those 
State Governments are absolutely disregarding 
the interests of the tribal minorities on one 
ground or another. Madam, if this is the way in 
which the Commissioner's office functions, 
then as Mr. Ansari the other day said here in 
this very House, what is the use of keeping this 
white elephant alive ? It is actually draining 
the exchequer of its finances and the Com-
missioner's office is not being able to do 
anything whatsoever for the purpose of pro-
tection of the linguistic minorities. I can 
understand some disregard of the linguistic 
minorities who are concentrated in different 
States, who have their own regional tongue 
and whose regional tongue is used in the 
education of those States. For example, 
Bengali linguistic minorities. I do understand 
that Bengalis have their own State and in that 
State Bengali is the medium of primary 
education. But what about the tribal people ? 
The tribal, people are not concentrated in such 
number as they can have a State of their own. 
Therefore, it is absolutely essential that they 
should be given their education in their own 
mother tongue in those places in those States 
where they are concentrated in some numbers. 

But look at the Report of the Commissioner 
for Linguistic Minorities. May I only point out 
some of the observations here ? Look sit page 
12 of the 7th Report where he says this : 

"There are a number of tribes in the State 
speaking Bhilli, Gondi, Halbi, Korku, 
Oraon, etc. No facilities seem to exist for 
imparting primary education through the 
mother tongues of tribal pupils." 

Then look at the Eastern Zone, Assam. As 
far as Assam is concerned, the situation is very 
peculiar. Actually, as I was telling you, what is 
the use of keeping the Commissioner for 
Linguistic Minorities' office ? He says : 

"Assam.—In spite of repeated reminders, 
the Government of Assam have not furnished 
satistical data of the educational facilities for 
the years 1962-63 and 1963-64." We are in the 
year of our Lord 1966. If the State 
Governments manage to avoid the duty of 
providing information even to the office of the 
Commissioner for Linguistic Minorities, not to 
speak of making adequate provision for the 
education of the linguistic minorities in their 
mother tongue, then I will humbly submit that 
this office has outlived its existence. The 
office of the Commissioner for Linguistic 
Minorities is a show window and nothing else. 
If It is merely a show window for the Central 
Government or for any of the State Gov 
ernments in the Union of India, I think thi 
sooner it is wound up the better for ua, better 
for the exchequer and better for the finances. 

Madam, 1 will point out to you another 
thing.   The Commissioner has stated—and 
that was the decision    of the    Ministers' 
Conference of the Southern Zone—that in 
order to know how many linguistic minorities 
want to have  their primary education in their 
mother   tongue,   there   must   be advance 
registers maintained in the primar* schools of 
the   different   States   and   the advance 
registers have to be   filled   three months 
before the primary education ses sion begins.   
In those advance registers thi-pupils have to 
state in what language thei speak and in what 
language they want I have their education   
imparted   to   them Now we find that there are 
only five State which have nominally accepted 
the principle of maintaining the advance 
register.   Ti are Madhya Pradesh, Uttar 
Pradesh, Bihar. Madras and Kerala.   But even 
though these five States have nominally    
accepted    the principle of maintaining 
advance registers, we find that is none of them 
actually   the register is maintained.    Here 
you find page 7 that Madhya Pradesh has 
accepted the principle, but look at page 12 of 
t& Report where it is said : 

"During his last tour in Madhya Pradesh, 
the Assistant Commissioner vi;.: 
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several schools in some districts. It was 
found that the provisions of advance re-
gistration of linguistic minority pupils 
desirous of receiving education through 
their mother tongues had not been im-
plemented properly." 

Look at the State of Uttar Pradesh. It is said 
that Uttar Pradesh has accepted in principle 
the system of maintaining advance, register. 
But look at page 13; here it is said: 

"Advance registers for registering names 
of linguistic minority students were not 
being maintained in all schools." 

I put this question to the Ministry : What is the 
use of saying at one page that we have 
accepted the principle of maintaining advance 
register and saying at another page that it is 
not maintained ? Something has to be done in 
the matter. If some register is required to be 
kept, that has to be maintained; otherwise the 
State Governments must be compelled on1 this 
account. What is the use of giving expression 
to these pious thoughts and wishful thinkings 
and all that and not doing proper justice to the 
linguistic minorities ? This is all in regard to 
our linguistic minorities as far as primary 
education is concerned. 

Madam, there is one very important thing to 
which I would draw your attention. There are 
two States, I am sorry there is at least one 
State which does not even admit the 
mandatory provision of article 350A of the 
Constitution, and that is the State of Punjab. It 
says : I am not going to impart education to 
the linguistic minorities in their mother tongue 
because I think that article 350A of the 
Constitution is-not mandatory. What is the 
Ministry doing in the matter ? That was the 
position in the 6th Report and that is the 
position in the 7th Report. Does it think that it 
can place such a report before us ? If the 
Punjab Government says that article 350A is 
not mandatory but it is just directory, if the 
Punjab Government thinks like that, I think 
the Ministry should see that under article 143 
of the Constitution the matter should be 
referred by the President to the Supreme Court 
for the purpose of finding out whether article 3 
50A is mandatory or directory, so that the 
State Government of Punjab may be 
compelled 

under article 350A to impart education to the 
linguistic minorities in their own molher 
tongue. The Ministry is not doing that. Instead 
the Commissioner is giving a report saying 
that Punjab is stating that it is not mandatory. 

There is another point also and it is this. Look 
at Madhya Pradesh. In Madhya Pradesh the 
Government is doing things in a peculiar 
fashion. It says that it does not admit any 
language except those languages which are 
mentioned in the Eighth Schedule. But, 
Madam, article 350A dots not refer to the 
languages in the Eighth Schedule. Article 
350A says that a 3 P.M. linguistic minority has 
to be imparted education in its own mother-
tongue. The mother-tongue may not be the 
language of the Eighth Schedule. If Madhya 
Pradesh avoids article 350A, if the State of 
Punjab flouts article 350A and if the 
minorities there are not getting their education   
.   .   . 

THE DEPUTY CHAIRMAN : The Minister, 
Shri Shukla, comes from Madhya Pradesh. 

SHRI A. P. CHATTERIEE: He is from 
Madhya Pradesh. Well, I can tell Shri Shukla 
that in Madhya Pradesh there were a certain 
number of Bengali schools in 1962-63. But we 
find from the Appendix given to this Report 
that the number of Bengali schools there has 
decreased. No explanation whatsoever is given 
in the Report. It is true that the Commissioner 
has stated that the explanation may not be 
convincing. But just saying that and not giving 
any reasons is not convincing. It is the duty of 
the Ministry and the duty of the Commissioner 
to see that the minorities there do get their 
proper share of education in their mother-
tongue. 

I will say something on secondary education 
and point out how actually the 3-langu-age 
formula is being flouted by the Hindi-speaking 
area of this Union, and the Commissioner Is 
not doing anything. You know that according 
to the 3-language formula, the provision is that 
the pupils must be taught in the regional 
language, that English must be taught and if 
the regional language is Hindi, then something 
other than Hindi should be taught. The 
provision was made for this reason that there 
should be national 
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integrity and that every State should know at least 
a language of some other State. But look ai the 
way in which U.P. implements the 3-language 
formula. They are making Sanskrit compubory in 
secondary education. That is to say, they are pre-
venting the students of their State from learning 
any other State language than Hindi. That is a 
way, I should submit, of imposing Hindi 
imperialism on entire India. 

Another point is, according to the scheme of 
secondary education envisaged by the Ministers' 
Conference, it was stated that if in a particular area 
there are more than 60 pupils in the last 
four'sections, in the last four classes, of a school 
and if there are about 15 pupils on an average in 
every class, from class VJII to class X, then edu-
cation may be given in the mother-tongue of those 
students who are sixty in number for the entire 
classes or fifteen in any of those classes. But Uttar 
Pradesh, said, 'no, we will not give education at the 
secondary education stage except through Hindi.' 
This is the way in which the 3-language formula is 
being implemented, this is the way in which the 
linguistic minorities' interests are being 
safeguarded. I will ask the Ministry merely not to 
produce this Report and make a claim that the 
interests of the- linguistic minorities are protected. 
Let them do something concrete, let them come to 
the next session of Parliament with concrete I 
instances of some concrete achievement?. 
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importance in the post-independence era. But 
before I go on to say a few words on the two 
Reports, I should like to say that it is rather 
unfortunate to discuss two Report* 
simultaneously. I think the Reports should 
have been discussed just after they had been 
published. 

I would first of all like to say a word about 
a language which we cannot claim to be ours. 
Now, a section of the people, an important 
section of the people who speak that language, 
stay in this country, and reference has been 
made to that language in the Sixth Report at 
page 59. I am referring to Sindhi. What the 
Commissioner for Linguistic Minorities says 
there is : 

"Ther« is no State in India where the 
Sindhi-speaking population is in a majority, 
but Sindhis constitute an important 
linguistic minority group in several States. 
Sindhi is a rich language with a consider-
able cultural heritage. As far as the 
languages are concerned, Sindhi has been 
the worst victim of Partition. Today, be-
cause of the wide-spread dispersal of the 
Sindhi-speaking people in different States 
and because it is not the regional language 
of any State, there is a reasonable 
apprehension that this language may be-
come extinct unless extreme care is taken 
with the passage of time. This will be most 
unfortunate." 
Now Mr. Vice-Chairman, having accept ed 

Partition and having the minority community 
in Sind a deal which we cannot regard as fair, 
it is right and proper for us to take some steps 
to ensure that their cultural heritage does not 
disappear. I would therefore put in a word for 
the Sindhi language. 

Sir, I would now like to say a few words 
about the Urdu language. I find, Sir, that I 
cannot congratulate our Governments, except 
perhaps the Government of Andhra Pradesh, 
on the fairness or justice that they have shown 
to the Urdu language. Urdu is an Indian 
language. It was born in the Camps of Delhi 
and it enriched the cultural inheritance of this 
country. It is a contribution to the composite 
culture of this country. It produced great 
writers and great poets from among both the 
Hindu and the Muslim communities, and both 
of them can look upon that language as their 
cultural heritage.   I do not therefore 
understand the 

fanaticism which would regard Urdu as an 
alien language and I am afraid that, say what 
we might, we like to give to this language 
step-motherly treatment. I find that in Uttar 
Pradesh, which is the home of Urdu—at any 
rate Lucknow is one of the great centres of 
Urdu culture—there has been a consistent 
neglect of the language, and the 
Commissioner, at page 13 of his Seventh 
Report has pointed out: 

"There was substantial fall in the case of 
Urdu, the largest single linguistic minority 
group in the State, and the position with 
regard to most other linguistic groups 
remained almost stationary." 
Now this is a matter of serious concern that 

there should be this step-motherly treatment 
towards Urdu. I look upon it as a language to 
which my ancestors have contributed just as 
your ancestors, Mr. Vice-Chairman, have 
contributed, and I would like this language to 
have that fair deal which we give to other 
regional languages. There is no question of 
competition between Hindi and Urdu. So 'far 
as Hindi is concerned, it has been accepted 
rightly or wrongly, perhaps rightly, and I must 
say 'rightly' because .the majority of the House 
seems to like it; Hindi has been given the 
place of the official language of India. But 
Urdu is one of the regional languages of India. 
Its misfortune is that it is a regional language 
which is spread all over the country. It has no 
particular region which it can call its own, or 
rather no particular region can call Urdu its 
language. But Delhi, for instance, is a region 
which can be called really Urdu-speaking. 
Lucknow is a region which can be called 
really Urdu-speaking. But it has no State 
which can claim that it is its language. But it is 
a language of all-India importance and it has 
given to this country a rich literature. It has 
given us men of eminence in the world of 
thought, in the world of poetry and in \he 
world of literary criticism. It is therefore a 
matter of shame that we should not have given 
to this language the consideration and respect 
which is its due. I do not think, Mr. Vice-
Chairman, that we can solve our problems in a 
big country like this, with its many linguistic 
groups, without some large-heartedness and I 
am afraid that though we call ourselves 
secular, our unconscious mind is not secular. 
There is in the case of a great many of us a 
conflict 
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between (he conscious and the unconscious 
mind. I would, therefore, plead with all the 
earnestness at my command for a large-
hearted attitude towards the Urdu language. 
My friend Mr. Ghani, with whom I often 
differ—now that Mr. Kairon is no more, these 
differences have, more or less, disappeared—
referred to the fact that he had read or he had 
been taught to read the Bhagwad Gita, the 
Ramayana and the Mahabharat, in the Urdu 
language by his teacher. Well, one of the 
curious features, one of the great features of 
the controversy which we have witnessed 
regarding the Punjabi Suba is that both sides, 
that is to say, those who are advocating Hindi 
and those who are advocating Punjabi, they 
were carrying on their controversy in a neutral 
language called Urdu. I think that is a 
compliment to Urdu. I think the fact cannot be 
denied that the controversy used to be carried 
on and is being carried on, in Urdu. I think that 
it is not unnatural that the Muslims, who have 
a certain cultural tradition which is associated 
with Urdu, should seem attached to that 
language. You cannot divorce yourself from 
your cultural inheritance. To do so would be to 
break with the integrity which binds a 
community or which binds a people. 
Therefore, Mr. Vice-Chairman, I would like to 
emphasise the importance that should be 
attached to Urdu. 

Lastly, I would like to say that the position 
which the Linguistic Minorities Commissioner 
enjoys under the Constitution is not very clear 
to me. The Reports are excellently written and 
I must congratulate the Linguistic Minorities 
Commissioner for the ability which marks 
these Reports. But 1 should like the Linguistic 
Minorities Commissioner to be something 
more than a mere reporter. How that can be 
done is a very difficult question and that raises 
some very complicated constitutional issues. 
Our Constitution is a <j/«Mi-federal one and I 
do not think that the Linguistic Minorities 
Commissioner can be given powers over the 
Chief Ministers of the States or over the 
Ministers in the States. But some thought 
should be given to evolving a co-ordinating 
policy which would make this functionary an 
effective instrument for ensuring that the 
linguistic minorities are given fairplay by our 
States.   Thank you very much. 

SHRI LOKANATH MISRA (Orissa) : 
Before you call upon the next speaker, Sir, I 
would like to submit that the other day when 
we took to this discussion I had suggested to 
the Chair that if not during the moving stage, 
at least when the reply is given, it should be 
given by the hon. the Home Minister. The 
reason why I had suggested that. Sir. is this. 
Unless the Home Minister takes it up. since he 
presides over these meetings of the Sub-Com-
mittee of the National Integration Council, no 
Chief Minister would probably pay any need 
to this matter or take it as seriously as we 
intend them to. And now there is no such 
serious business outside this House that could 
have kept the Home Minister away. What is 
this ? In spite of the Chair's direction the other 
day that this particular sentiment should be 
conveyed to the Home Minister, I do not find 
him here. What is this, Sir? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I think, Mr. Misra, you are right 
and in the normal circumstances he should be 
here. But you know that there is a motion of 
no-confidence in the Lok Sabha today, and he 
is there. 

SHRI LOKANATH MISRA: But he has 
nothing to do with that. I am coming from 
there, Sir. He is sitting idly there listening to 
the speeches. 

THE VICE-CHAIRMAN (SHRI AKBVR 
ALI KHAN) : All right. 

SHRI LOKANATH MISRA: Mr. Hathi 
could have come. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Shukla wfll convey this, to 
the Home Minister. 

SHRI P. N. SAPRU : For all practical pur-
poses, as far as we know, Mr. Hathi is the 
Home Minister. 

SHRI LOKANATH MISRA: But the point is   
.   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : There is a division of work 
between Mr. Nanda, Mr. Hathi and Mr 
Shukla. 
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ing a little time of the House, but that does not 
matter. It is a principle which should be decided. 
I am not wasting the time of the House. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHA.N) : We all agree with you. 

SHRI LOKANATH MISRA : I indicated this in 
advance so that the message may be sent to him. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Mr. Shukla will take note of it and 
convey the message. 

"In one of the Courts in Jullundur, the Sub-
Judge has refused to accept a petition and has 
rejected it on the ground that it has been given 
in Hindi." 

 

 



 

"The report of the State Government is 
still awaited on the complaint that a Sub-
Judge in Jullundur had refused to accept a 
petition on the ground that it was written in 
Hindi. This complaint has been mentioned 
in Appendix XV of the Sixth Report." 

"It shall be the endeavour of every State 
and of every local authority within the State 
to provide adequate facilities for instruction 
in the mother-tongue at the primary stage of 
education to children belonging to linguistic 
minority groups; and the President may 
issue such directions to any State as he 
considers necessary or proper for securing 
the provision of such facilities." 

  

"Any section of the citizens residing in 
the territory of India or any part thereof 
having a distinct language, script or culture 
of its own shall have the right to conserve 
the same." 

 
"There shall be a Special Officer for 

linguistic minorities to be appointed by the 
President." 

"Therefore even according to the Census 
Superintendents, it is clear that the 
predominant language of Western Punjab 
was not Punjabi but Jatki or Lahanda. That 
language is, it is reported by Grier-son, akin 
to Sindhi and other "Dardic" languages and 
has only slight relationship with Punjabi. It 
would be difficult therefore to support the 
assumption made that every person who 
migrated from Western Punjab must be 
Punjabi-speaking and 
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his migration into India after the partition in 
1947 must have swelled the ranks of the 
Punjabi-speaking people. 

In the Census of 1961, there is no 
separate column for Lahanda. It would 
therefore be reasonable to assume that some 
of those Lahanda speaking migrants must 
have declared their language to be Hindi." 

 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS (SHW V. C. 
SHUKLA) :  Mr. Vice-Chairman... 

SHRI LOKANATH MISRA : What about 
the Home Minister ? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Have you sent any message to 
Mr. Nanda ? 

SHRI V. C. SHUKLA: The feelings of Mr. 
Lokanath Misra were communicated to the 
Home Minister. 

SHRI LOKANATH MISRA : It was not 
a suggestion from me alone.    There   was 

also a directive from the Chair.   You are 
ignoring the Chair. 

SHRI V. C. SHUKLA : Mr. Vice-Chairman, 
I am very thankful to the hon. Members who 
took part in this debate. In my introductory 
remarks, I had given the background and the 
constitutional position as it exists in our 
country regarding the safeguards that have 
been provided for the linguistic minorities. 
Certain points have been raised and certain 
fears have been expressed here. Hon. 
Members, who have gone through the Reports 
of the Commissioner, must have noticed that 
very strenuous efforts have been made by his 
organisation to see that the various safeguards 
that have been provided are properly 
implemented. A good many difficulties have 
been faced while trying to implement those 
provisions and Members might have noticed 
that progressively we have been succeeding 
more and more in getting those provisions for 
safeguards implemented properly. 

Mr. Lokanath Misra started the debate and 
as usual he was wrong in many respects, in 
most of the things he said. 

SHRI LOKANATH MISRA :   How ? 
SHRI V. C. SHUKLA : I would point out 

how. He, either deliberately as it were or 
perhaps he was not informed properly, spoke 
something about Oriya schools in Singhbhum, 
Bihar. Now, ho said that the number of Oriya 
schools has gone down, whereas it has 
actually gone up and there are statistics to 
prove that. There are 138 Oriya schools, either 
pure or mixed, functioning there, as compared 
to 93 in the previous year. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The number of students has 
also gone up. 

SHRI V. C. SHUKLA : Yes. 
SHRI LOKANATH MISR\: He is quoting 

wrong figures. 
SHRI V. C. SHUKLA: I do not want to yield 

because I have very little time, but I would say 
that while this is a very sensitive subject and 
the hon. Member should speak with a greater 
sense of responsibility in such matters, we do 
not treat it as a light subject at all. 

SHRI LOKANATH MISRA : He is quoting 
wrong figures. 



 

SHRI V. C. SHUKLA : Again, he men-
tioned certain things about Seraikella and 
Kharswan. He said that the Bihar Govern-
ment was discouraging the cultural 
activities of the Oriya people in Bihar. It 
is, again, wrong, because the Bihar 
Government have founded the Chow 
Dance Centre and have put it in charge of 
the experts in this dance. They see to it 
that this is properly taught to the local 
people who want to get training in this. 
Mr. Misra unnecessarily tried to gjve an 
impression to the House as if the Bihar 
Government was trying to suppress any 
cultural activity of the Oriya people in 
Bihar. Some other points have been made 
by Mr. Misra, which, of course, have been 
rebutted by other speakers who spoke 
after him. So, I need not take the time of 
the House on those points. 

Something has been said about the list of 
voters to be compiled in minority languages 
in border areas. We have taken action on this 
matter and we are in constant corres-
pondence with the Election Commission. I 
am sure some equitable decision would be 
taken by them and as soon as their agrea-
ment is available, we shall take action to 
implement it. 

Something was mentioned about domici-
liary restrictions in Madhya Pradesh and 
other States. The latest position is that even 
indirect domiciliary restrictions have been 
removed in Madhya Pradesh. Several other 
States have also taken steps in that direction 
and whatever small indirect restrictions may 
still be existing, I am quite sure that with our 
efforts and the efforts of the Commissioner, 
they will soon be removed. 

A number of Members have spoken about 
the position of Urdu in our country. As is 
well known, Government is most sympathe-
tic to the demand which is being voiced 
from time to time by the lovers of Urdu and 
by no means lovers of Urdu are confined to 
any particular religion. We do not treat Urdu 
as a religious language. It is a national 
language and it is properly recognised so in 
the Constitution of the country. Before I say 
something about Urdu, in general, I would 
like to clarify certain things that have been 
mentioned about the treatment of Urdu in 
U.P. Mr. Hayatullah Ansari, an hon. 
Member of this House, quoted something 
from the Sixth Report of the Commissioner 
to show the reduction in the number of 
schools and students in U.P. 

May I draw your attention and the attention of 
the House to the Seventh Report of the 
Commissioner, which is also under discussion 
here, and quote from it, so that it will dispel 
any doubts that may be there about the 
treatment of Urdu in UP. I am quoting from 
para 68 at page 14 of the Seventh Report, 
which says :— 

"It was mentioned in para 38 of the Sixth 
Report that there was considerable decrease 
in the schooling facilities for Urdu pupils in 
Almora, Saharanpur, Fatepur, Ghazipur, 
Jalaun,' Mainpuri, Pilibhit and Gorakhpur in 
1961-62 as compared to those of the 
preceding year. The matter was taken up 
with the State Government who reported the 
position as under :— 

Almora.—There was no reduction in 
educational facilities. One such school 
was shown against the newly created 
district of Pithoragarh. 

Saharanpur.—One school was omitted 
from the list due to a clerical error in the 
Deputy Inspector's office. 

Fatehpur.—Eight Islamia schools were 
excluded from the list inadvertently. 
There was actually an increase of two 
schools (Makhtabs) over the previous 
year. 

Jalaun.—There had been no reduction. 
One school maintained by the 
Municipality and three private Makhtabs 
were excluded inadvertently, 

Mainpuri, Pilibhit.—-The figures 
shown in both the years were wrongly 
reported by Deputy Inspectors of 
Schools. There were nine Urdu medium 
schools in Mainpuri and 23 Urdu medium 
schools in Pilibhit. 

Gorakhpur.—There had been no re-
duction. All the 45 Islamia schools and 
Makhtabs were excluded by the Deputy 
Inspector of Schools inadvertently." 

This is the information which is available in 
the Seventh Report and if Members had cared 
to read this Report along with the Sixth 
Report, a lot of misunderstanding could have 
been avoided. 

If you see the figures, something was said 
about Madhya Pradesh. The number of 
students    getting   education   in Urdu    in 
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Madhya Pradesh has gone up.   It has been 
steadily going up and I am sure this condition 
exists in other States also.   The House knows 
that in 1960 special instructions were issued by  
this  Government to the Chief Commissioner of 
Delhi that Urdu has    a special place in the 
Union territory of Delhi and steps should be 
taken to use this language for various purposes 
in the Union territory.    In pursuance   of this,    
directive action has been taken by the Delhi 
Administration.   I am quite sure that this 
language had a place of honour in our 
independence struggle and it still has a place of 
honour, but the issue has been clouded by 
various people who look at the language from 
communal and State angles.   I am quite sure that 
since this language cuts across    any field of 
religion or any such thing, this will have an 
increasingly better place in    our country and it 
will be recognised more and more for social, 
political and educational uses.    As the 
Government stated in    the special statement that 
was issued regarding the Urdu language, 
Government has clarified its position about Urdu 
and what it intends to do about it, and there 
should be no misunderstanding in the minds of 
hon. Members that there is either any conscious 
or unconscious conspiracy or any effort to 
whittle down this language or to reduce its 
importance.    As you know, Sir, there are 
historical forces and historical reasons and 
present conditions as they   are  going   on, bat 
irrespective of these  the   main   thing that 
sustains any language is  the intrinsic vitality of 
the language itself,    and   since Urdu has that 
vitality I am sure it will continue to flourish in 
our country. 

Sir, Mr. Govinda Reddy mentioned about 
some difficulties in Mysore about non-
availability of teachers and textbooks. 
Actually a Committee has been appointed to 
prepare the textbooks for use in schools. Some 
of these textbooks have been prepared and 
they have been published, and I am sure as 
time goes by, more of these textbooks will 
come and they will be used in these schools. 

Mr. Govinda Reddy also suggested that the 
Commissioner for Linguistic Minorities 
should educate himself. I think, Sir, he is 
doing that very well. Not only they get 
periodical reports and returns from the State 
administrations but the Commissioner and his 
two Assistants from time to time (our various 
parts of the country from where 

they get reports or applications about diffi-
culties and complaints, and they satisfy 
themselves personally about the efforts that 
are being made to redress the grievances of 
the linguistic minorities. 

Some complaints have been made about the 
implementation of the three-language formula. 
In the beginning it is a fact that a good many 
Hindi-speaking States started using Sanskrit as 
the third language.- But after some persuasion, 
I am glad to say that almost all the State 
Governments have agreed and they have also 
made a beginning jn teaching the third 
language which is a modern Indian language. 

[THE DEPUTY CHMRMAN in the chair.] 
Mr. A. D. Mani has mentioned that the 

Commissioner does not get the necessary co-
operation or assistance from the various State 
administrations.   It is not exactly so. We do 
have difficulties in implementation of the 
policies but it is not because of lack of co-
operation from the State administrations.   
There is a certain amount of built-in resistance 
to these measures, but since the Chief Ministers 
have  taken over this subject, and they are 
being ably assisted by their Chief Secretaries, 
this provision    of facilities and  safeguards for 
the linguistic minorities has made a good 
headway in the States. Most of the State 
Governments hare also nominated one of their 
officers to be specially in charge of the 
safeguards.   Some Members have said that this 
should be done. It has already been done like 
this in most of the States, and the 
Commissioner   for Linguistic Minorities, if he 
has to contact any particular State 
administration for this purpose, can contact that 
particular officer who has been designated by 
the State administration to be in charge of these 
functions. 

SHW AKBAR ALI KHAN (Andhra Pra-
desh) :   Has it been done in all the States ? 

SHM V. C. SHUKLA : Not in all the States 
but in most of the States. The Home Minister 
has also made several statements regarding the 
subject and he has been personally very keen 
to see that the constitutional provisions 
regarding safeguards to linguistic minorities 
are properly implemented. 

Mr. Mani also made a suggestion that the 
Commissioner's Reports should also be 
discussed in the State Legislatures as far as 
they concern that particular State.   Ws 



 

[Shri V. C. Shukla.] would have no 
objection if that is done. As a matter of fact, 
two or three States lay the report of the 
Commissioner on the Table of their Vidhan 
Sabha. If more and more States do it and 
discuss this matter in their Vidhan Sabhas. 1 
think it will help the cause of the linguistic 
minorities. 

Hon. Members might be aware that in 1957 
the Public Employment (Requirement of 
Residence) Act, 1957, was enacted and that 
helped a lot in removing the domiciliary 
restrictions from various States. But still, as I 
was mentioning earlier, there are some indirect 
restrictions and with constant efforts from our 
side and from the Commissioner's side those 
restrictions have been reduced from time to 
time. 

The hon. lady Member from Andhra Pra-
desh mentioned about the Telugu-medium 
school near Avadi which was not recognised 
by the Madras Government. I am glad to 
inform the House that we took up the matter 
with the Madras Government and when this 
mistake was realised, they corrected it and 
now this school has been recognised by the 
Madras Government. 

Mr. Narayan Patra also mentioned about 
teaching Oriya in Andhra Pradesh. I may 
inform the hon. Member that the number of 
schools teaching Oriya in Andhra Pradesh has 
been going up steadily. It is now more than it 
ever was and the Commissioner is keeping a 
close watch and whatever is necessary in this 
matter will certainly be done. 

Mr. Chatterjee and Mr. Mani, I think, 
mentioned about imparting primary education 
to tribals in tribal languages. It is a very 
difficult situation and very difficult problem 
mainly because the tribal languages mostly are 
unwritten languages. There is no literature 
available, no textbooks are available and no 
teachers are available. But efforts have been 
made and some textbooks have been produced. 
Some teachers have also been trained and a 
start in that direction has been made in Madhya 
Pradesh and in some other States and I hope as 
the year passes more and more such schools 
will be available for teaching tribal children 
through the medium of their mother tongue. 
Shri Chatterjee has mentioned that the Madhya 
Pradesh Government had said that they would 
not impart any education through the medium  
of languages which 

were not mentioned in the Kightn scneauie of 
the Constitution. On our persuasion this 
position has also been given up by the State 
Government and they have agreed to modify 
the orders. They have now accepted to impart 
education to children in various schools in 
Sindhi too, if sufficient number is available, in 
their own mother tongue. This, by and large, 
covers the points which have been raised by 
various speakers. 

Madam, I would conclude by saying that 
since this is a very sensitive subject and this 
requires very considerable fortitude and 
imagination to deal with Government would 
expect the fullest co-operation of hon. 
Members in persuading their State Govern-
ments to see that more and more efforts are 
made by them to implement the various 
provisions of the Constitution and that pro-
gress in this direction is properly maintained. 

 
SHRI V. C. SHUKLA : This debate would 

not normally call for any such opinion. But I 
may mention abput what Shri Jagat Narain had 
said—I had forgotten to mention that— that 
Government is actively considering this matter 
of the linguistic minorities in Punjabi Suba and 
in Haryana also. As a matter of fact, the Home 
Minister while announcing the division of 
Punjab had mentioned that proper steps would 
be taken by the Government to see that proper 
protection is> given to the linguistic minorities 
in both these new States. 

 
THE DEPUTY   CHAIRMAN:    He   is 

talking of the Sindhi language. 
SHRI V. C. SHUKLA : About Sindhi, this 

matter is before the Government and I do not 
think that at present we should say anything 
about this matter. 
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THE DEPUTY CHAIRMAN : It is under 

consideration. He cannot give an answer now. 
The Minister of Education ! You may begin 

the statement on the Banaras Hindu University 
now; though we are nine minutes earlier. I 
think the House would not mind it. 

THE UNIVERSITY GRANTS COMMIS-
SION   (AMENDMENT)   BILL,  1966 
THE MINISTER OF EDUCATION (SHRI M. 

C. CHAOLA) : Shall I go on with the Bill or the 
statement ? It's time is 4.30. I better move the 
Bill. 

THE DEPUTY CHAIRMAN : I think some 
Members may come. 

SHRI M. C CHAGLA : It would not be right 
to begin the statement now; notice has been 
given   .   .   . 

THE DEPUTY CHAIRMAN : We will start 
with the Bill first. 

SHRI M. C. CHAGLA : Madam, I move : 
"That the Bill to amend the University 

Grants Commission Act, 1956, be taken 
into consideration." 
This is a very short and a very non-con-

troversial measure and it is largely based upon 
the recommendations of my friend, Dr. Sapru, 
to whom I am very grateful for having made a 
very fine Report which, I am sure, every 
Member of Parliament has read. I shall briefly 
state what are the basic points that have been 
covered by this Bill. 

First of all, the number of the members of 
(he Commission has been increased from 9 to 
12, with 2 full-time members, namely, the 
Chairman and the Vice-Chairman. The 
recommendation of the Sapru Committee was 
that the full-time members should be 15. But 
after careful consideration, we have come to 
the conclusion that for the time being at least 
the Commission would be able to carry on 
with 12 members, two of whom, the Chairman 
and the Vice-Chairman, will be full-time 
members.   At pre- 

sent, as you know, there is only the Chairman; 
there is no Vice-Chairman. There is only one 
full-time member, the Chairman. And the 
work of the University Grants Commission 
has increased so tremendously that it is 
impossible for the Commission to manage the 
different types of work which it is doing. We 
had a discussion on the University Grants 
Commission's Report last session in this 
House. I said then—and I repeat—that the 
University Grants Commission is doing 
splendid work and it requires all the support 
that the House can give. 

The second recommendation is that serving 
Vice-Chancellors and heads of institutions 
should be disqualified from being members of 
the Commission. Now, there is a conflict of 
loyalties. The University Grants Commission 
gives grants to universities and if a Vice-
Chancellor of a particular university is a 
member, naturally he will have a pull. I am 
not blaming the Vice-Chan-cellor; I am not 
suggesting that he cannot be impartial or 
objective. But obviously, there is a feeling in 
the University Grants Commission—well, 
here is a Vice-Chancellor of a particular 
university. He requires perhaps a special 
treatment. That is the position in England. 
You do not have a Commission there but you 
have a University Grants Committee, and no 
Vice-Chancellor is a member of that 
Committee. So, the University Grants 
Commission can objectively assess the needs 
of the various educational institutions without 
their heads being members of the 
Commission. 

The third is very important. This is in 
consonance with the recommendation of the 
Sapru Committee. The third recommendation 
is this. The position today is that there is a 
distinction between the Central universities 
and State universities. As far as the Central 
universities are concerned, being our own 
universities, the University Grants 
Commission can give grants both for deve-
lopment and for maintenance. But as far as the 
State universities are concerned, they can give 
grants only for development. There are 
specific schemes which the University Grants 
Commission has asked the State universities to 
start. We are having Centres of Advanced 
Studies in the various State Universities. What 
happens is this. The University Grants 
Commission says, very well, we will give you 
50 per cent or so. After that, it becomes a 
committed Wpen- 


